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The
Railways (Manner of Delivery of
Consignments and Sale Proceeds 1n the]
Absence of Railway Receipt) Rules, 1990

i 2 Section 87 of tt
In exercise of the powers conferred by clauses (€) and (f) of sub-section (2) of Sec 110 f lo e
y on 22 of the General Clauses Act. 1897 (10 of 1897),

Railways Act, 1989 (24 of 1989) read with Secti

the Central Government hereby makes the following rules, namely:— o ed
' e caille t

1. Short title and commencement.—(1) These rules may e

d Sale Proceeds 1n the Absence

Railways (Manner of Delivery of Consignments an
of Railway Receipt) Rules, 1990. )
(2) They shall come into force on the date of their commencement of the Act.
2. Definitions.—In these rules, unless the contex

(a) “Act” means the Railways Act, 1989 (24 of 1?89); . ' -
(b) “Consignee” means the person named as consignee 1n railway receipt;

' i ‘lway administration for
(¢) “Consignment means goods entrusted to a railway

carriage; .
o self’ means consignments booked by the

(d) “Consignments booked t : : y
ienor to “self” at the destination instead of to a “consignee, by

{ otherwise requires:—

cons

name;
(¢) “Form™ means the Form annexed to these rules; _
t issued under Section 65 of

(H “Railway receipt” means the railway receip

the Act;
“Station Master” means a Railway employee by whatever name called,

in overall charge of a Railway Station and includes any other Railway
employee authorised by the railway administration to grant delivery of

(g)

goods;
(h) words and expressions used herein and not defined but defined in the Act
shall have the meanings respectively assigned to them in the Act.

2[3. Delivery of consignments when the railway receipt is not forthcoming.
—(1) Where the railway receipt is not forthcoming, the consignment may be
delivered to the person, who in the opinion of the railway administration is entitled
to receive the goods and who shall receive the same on the execution of an
Indemnity Note as specified in Form I:

Provided, however, that if the consignee is a Government official in his official
capacity, such delivery may be made on unstamped Indemnity Note.]

(2) Where the railway receipt is not forthcoming and the consignment is
addressed by the sender to self, delivery shall not be made unless Indemnity Note,

1. Vide Noti. No. GSR 595(E), dated 22 June, 1990, published in the Gazette of India, Extra., Part Il

Section 3(i), dated 22nd June, 1990, pp. 10-16.
2. Subs. by Noti. No. GSR 70(E), dated 15-2-1993 (w.e.f. 15-2-1993).
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iming delivery
duly executed in Forms I-A and I-B are produced by the persons claiming
of the consignment.

) : t 1s not

(3) Where the railway receipt is not forthcoming and the cpnmgnn}egemnity
addressed to self by the sender, delivery may be made on the basis of an In pn
Note duly executed in Form 11 in lieu of Form I subject to the following con ’
namely:—

(a) The General Indemnity Note shall be executed on stamp pApet of the
appropriate value applicable to the State in which delivery is made; _

(b) Consignment is booked to self shall not be granted delivery on the basis
of General Indemnity Notes; '

(c) Where delivery of a consignment is taken on the basis of a Genef'al
Indemnity Note, the consignee should surrender the railway receipt
within 10 days from the date of taking delivery of such consignment;

(d) Where the consignee has not produced the railway receipt within the
time-limit specified under clause (c), a separate Indemnity Note in Form
1 should be executed by the consignee in respect of such consignment;

(e) If a consignee fails to surrender the original railway receipt or fails to
execute a separate Indemnity Note in respect of any consignment taken
delivery on the basis of the General Indemnity Note, Station Master
may refuse to deliver further consignments on the basis of the General
Indemnity Note furnished by the consignee;

() The Railway Administration shall have the right to demand the execution

of a fresh General Indemnity Note on expiry of three years from the date
on which it was executed.

(4) Where the railway receipt is not forthcoming and the consignee is a State

Government, delivery may be made at the discretion of the Railway Administration
on the basis of General Indemnity Note specified in Form III.

(5) Where the railway receipt is not forthcoming and the consignee is a
Ministry of Department of the Central Government, delivery may be made at the

discretion of the Railway Administration on the basis of General Indemnity Note
specified in Form IV.

3[4. Delivery of consignments when railway receipt is not forthcoming and
the consignments or sale proceeds are claimed by two or more persons.—When
the railway receipt is not forthcoming and the goods in possession of the Railway
Administration are claimed by two or more persons, the Railway Administration
may withhold delivery of such goods unless an Indemnity Note, as specified in

Form [, is executed by the person, to whom the goods are delivered or sale proceeds
are paid.]

45. Delivery of perishable articles when the railway receipt is not
forthcoming.—(1) Notwithstanding anything contained in these rules, where

3. Subs. by Noti. No. GSR 70(E), dated 15-2-1993 (w.e.f. 15-2-1993).
4. Ins. by Noti. No. GSR 70(E), dated 15-2-1993 (w.e.f. 15-2-1993).
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and the railway receipt is not

o the person who, in the opinion
jgnments, and such

;};‘;}fcooriiliitnfunclhC;OOI:]Si.s;s of perishable a'rticles
of the Rail &9 , ‘ .Sla.nn.lenl -may l?e dellvered't

ailway Administration, is entitled to receive such consl
person shall take delivery subject to the following conditions: namely:—

(a) if the invoice copy of the railway receipt 18 available at the time of
taking delivery and the booking is 10 4 named consignee who is claiming
delivery, such person shall, before taking delivery, execute an Indemnity
Note specified in Form I; and .

(b) (i) if the invoice copy of the railway receipt is not aval
of taking delivery; or
(ii) if such invoice copy is available and t
“Self”,
such person shall,

consignment by way ©
before taking delivery of such consignment.
ecurity under clause (b)

(2)(1) If any amount has been deposited by Way of s Jer !
of sub-rule (1), such amount shall bé refunded by the Railway Administration on
| s from the date of taking

production of the original railwa ithin six month

y receipt W1
such delivery.

(3) In the absen
execution of an Indemnity '
provided the invoice COPY of the railway recelpt
of consignment can be connected with reference
months from the date of taking delivery.]

FORrRM I
[See Rule 3(1)]

Form of indemnity note

]lable at the time

he consignment is booked to

quivalent 1O the cost of

an amount €
freight and other charges

deposit
art from

f security ap

nd may be granted on
B, as the case may be,
le and the particulars
y, within six

ay receipt refu
I or I-A and I-
is availab
to the invoice cOp

ce of original railw
Note in Form

INDEMNITY NOTE
ave received from the ccvovecnenens valued at
**my/our address from the

day Of ...coenerennees
heirs, executors an

*%]/We hereby acknowledge to h
RUPEES «ovvennsenceres which was despatched to
.............................. Railway on or about the «..oevvnmcennes

and **for myself, my

for which has DEen ......coveseerememrrrott?™
and for our Company/Firm,

**]/We undertake in cO

his agents and servants theT..ccoevaeeeenns
respect of all claims to the said goods.

d to the railway administration freight charges,
be subsequently found due in respect of this

d administrators/

their assigns, and successors.

nsideration of such delivery as aforesaid to hold.

railway administration, its agents

*president of India,
and servants harmless and indemnified in

**]/We also undertake to pay on deman

undercharges, wharfage, and any other charges that may

transaction.
‘ And **I/We the undersigned, signing below the consignee of these g0
is the bona fide owner of the goods, and that **]/We undertake the whole of the said liability €q

with the consignee, and for this purpose *x]/We affix **my/our signature hereto.

ods certify that first signor
ually



FORM 1-A] RAILWAYS (MANNER OF DELIVERY OF 1S
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|

...................... Signature oF Consipnee. ...

Father's Name....................._| ather's Name. oo, K AT e o

.‘\g\‘ .......................................... A L U VRIS A LRk o 6 T o s Ta et s e oA L oo R s e e

ro ‘\\~ Q) \) b H

Profession. ... Profession.....oovinnn, et NOTONSONNO0 Vieneas "

D aes ~ AYEY )

Reside Bt vt s sm s ea e R‘\.\-“k\"p(\ ..................................... R R
Designation and Seal of the Co/Firm,.........
Registered Otfice/Place of business

“'“ ¢ ~ of 7y QO - o

Signature of W eSS, Signature ol 5("1‘,(){ ...........................

Father's Name................. B Bather's Name............ AN & 8 s R b

:\gc ................................. Agc ...........................

Profession...........ccoovnvnn Profession -

Residence......... Residence

*To be struck out when the form ig used on other (h

an Government Railways,
1To be struck out when the form is used on Govern

ment Railways,
**To be struck out when Indemnity Note is exeeuted by or on behalf of

agreement ranging under ¢l
and therefore, chargeable with st

a Company/Firm.
ause (¢) of Article S of Schedule | of Indian
amp duty, irrespective of the value of the goods.

Note.—This note is an
Stamp Act 11 of 1899

Designation and Scal of the Co./Firm

....................................

Executed in my presence.

Station Stamp Station Master,

Date ....... 19
FORM I-A
[See Rule 3(2)]
Form of Indemnity Note
................ RAILWAY
INDEMNITY NOTE

**1/We hereby acknowledge to have received from ............. Railway ............. valued at
RS ivers s oo which was despatched by **me/us and booked to self/as value payable, from the
............. station of the ............. Railway on oraboulthe.............dayof.............theRallway

Receipt for which has been ............. and **for myself, my heirs, executors and administrators/and
for our Company/Firm, their assigns, and successors.

**1/We undertake in consideration of such delivery as aforesaid to hold.

*President of India, his agents and servants thet............. railway administration its agents and
servants harmless and indemnified in respect of all claims to the said goods.

**1/We also undertake to pay on demand to the railwa

undercharges, wharfage, and any other charges that may be subse
transaction.

y administration freight charges,
quently found due in respect of this
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se goods certify that the first
he whole of the said liability

ature hereto.

And **1/We the - o
sipnor :1 e :)/W(' the undersigned, signing below the consignor of the
lcc - ‘ _‘;' ofa ﬁd_c owner of the goods; and that #¥¥1/We undertake t
jually with the consignor, and for this purpose **1/We affix ##my/our sign

........................

Signature of Witness..............
Father’s Name..........ooovvevvineneennnens ##Father’s NAmME. .ooooreose i
ABC.usinaaeenneersssnsrsusssannsovanensansos PO
Profession........ccooeiuiiiiiieiiiieennn P TR
REeSIUCIICE . o u ettt eeeeeaeannaanes ReiAENEE: ssuse--sarassasos corEEbmzmm s EREEEREsER s
Designation and Seal of the Co./Firm............

ace of business

Registered Office/Pl

rnment Railways.

an Gove
ailways.

behalf of a Company/Firm.
rticle 5 of Schedule 1 of Indian
respective of the value of the

%k 5 , %

To be struck out when the form 1s used on other th
+To be struck out when the form is used on Government R
*#To be struck out when Indemnity Note is executed by or on

Note.—This note is an agreement ranging under clause (c) of A
geable with a stamp duty, i

Stamp Act 11 of 1899 and therefore, char

goods.

Signature of Witness........ooooeoorr Signature Of CONSIENEE. . vvnrrnemnmmreesnrnes

Father’s NAMIE. ..ccoueeeermrmmsnsrsrsisss s+ Father’s NAME....oooeerermnarmmrmmermmsosees

BB o e siia s e F AR s THRETmER LSS PN PTTUURORR SR

PrOfESSION. «vveenensenmnremsnmresests sttt PrOfESSION. cvvsserrensnnmmsennmsssestrssssssese

RESIACNCE. . aeerrnsenrasemsmmersestnstt™ RESIAENCE. «eevverrnnrnnnsennsrmmsmnssemssssnses
Designation and Seal of the Co./Firm.........

Registered Office/Place of business

Executed in my presence.
Station Stamp
Station Master

of Forwarding Station.

19
whose address 1S vveeieaaenes

ote in favour Of .....o.ococomereeememmmereees
1f/as value payable

I hereby endorse this n
delivery of the consignments booked by me as s€

whom I hereby authorise, to these
on my behalf.
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FOrM I-B
[See Rule 3(2)]
Form of Indemnity Note
................ RAILWAY
INDEMNITY NOTE

«*[/We hereby acknowledge to have received from the ............. Railway ......... \{alued at
RSeveueanennns which was despatched by .......... 10 )11 WO station of the ............. Railway f)n
or about the ............. day of ..... e and booked to self/as value payable, the Railway Receipt
for which has been ............. and #**for myself, my heirs, executors and administrators/and for our
Company/Firm, their assigns, and successors.

=*]/We undertake in consideration of such delivery as aforesaid to hold.

#President of India, his agents and servants thef............. +railway administration, its agents

and servants harmless and indemnified, its agents and servants harmless and indemnified in respect
of all claims to the said goods.

**[/We also undertake to pay on demand to the railway administration freight charges, wharfage,
and any other charges that may be subsequently found due in respect of this transaction.

==] enclose a copy of a stamped Indemnity Note executed by the consignor and countersigned
by the Station Master of the Forwarding Station which has been duly endorsed by the Consignor in
my favour authorising me to take delivery of the consignments on his behalf.

**]/We the undersigned, signing below the person authorised by the consignor to take delivery
of the goods, I hereby certify that the first signor is the bona fide owner of the, of goods and **1/We
undertake the whole or the said liability equally with the signor and for this purpose **I/We affix our
signatures hereby

Signature of Witness..................... Signature of CONSIZNCE, . o sxs: sacumamssmansnns
Father’s Name.:: ;..o vuvessunsoussvunvanas **Father’s Name..........ooooooiiiiiiiiiinn
T o e R B S RO O SO E SO TR AP Ciic s ciiamio s ssin s st s swre siaieis wiels siisis s min e vtate 0
12078 (=AY (8] 1 e e A e O O e G0 ProfesSion. . . st imssmis s iinis omis s wfiod sni o5
ReESIACTICE: ; c s cinmmie s smnsvns smmnannns sane Residence.......cooovvviiiiiiiiiiiiiiiiiiinnn,
Designation and Seal of the Co./Firm.........

Registered Office/Place of business

Signature of Witness..................... Signature of Surety........ccccoiviiinnnnnnn..
Father’s NAIME. ; v.o. s s s v s wsiors s sive s siwsis » **Father’s Name..........cccovvieieiiiiiiannennn.
ABe.eniiiii AUBC. oo smies s simis 5 shers s 91005 5 5555 8 ouaiv's & w5 GERIS i 5 STe8 AR S
Profession..........c.covveeiiiiiiiiiinn... Profession........ccooviiiiiiiiiiiiiiii i
RESTAENCE i s e o v o s il R ST TG o W
Designation and Seal of the Co./Firm.........

Registered Office/Place of business

Executed in my presence.

Station Stamp

Station Master
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Signature of the person .............

authorised by the sender .............

to take delivery

*To be struck out when the form is used on other than Government Railways.

form is used on Government Railways.

by or on behalf of a Company/Firm.

se (c) of Article 5 of Schedule I of Indian
irrespective of the value of the

+To be struck out when the
#%To be struck out when Indemnity Note is executed

Note—This note is an agreement ranging under clau

Stamp Act 11 of 1899 and, therefore, chargeable with a stamp duty,

goods.

ForM 11
[See Rule 3(3)]
General Indemnity Note
(For use of other than Government Departments)
a (hereinafter referred to as “the railway administration™)
(hereinafter referred to as “the Principal Obligor”)

y letters of authority on such behalf
consigned to the name of the

and without production of the railway receipt while taking
akes to hold the railway administration harmless and
y administration arising out

In consideration of the President of Indi
agreeing to deliver from time to time to ..........--
herein, or to his agent or servants who shall be duly accredited b

signed by .......ooeen all and every description of goods and prices

Principal Obligor that arrive at .....ooeoeeen
delivery of them, the Principal Obligor undert
indemnified in respect of all claims to the goods and losses to the railwa

of the aforesaid delivery.
“the sureties”) in consideration of the

And we (1) .cooeeeeeenn (2) ceeeninnnnnns (hereinafter called
railway administration agreeing to deliver the goods to the Principal Obligor as aforesaid
y Receipt while taking delivery, we (for ourselves and *on behalf of

legal representatives and assigns) agree to bind ourselves each and
ation in the terms set out hereinafter in these presents.

der the original and proper railway receipts
goods delivered to them as aforesaid as

without production of the Railwa
our heirs, successors, executors,
every one of us, to the railway administr
The Principal Obligor agrees and undertakes to surren
to the railway administration at ............. in respect of the
soon as they are available (if not lost).
heir failure to surrender the ori ginal railwa
bligor agrees and undert
d by the railway administration agreeing
om any liability in respect o

y receipt within ten days of the delivery

akes to execute a separate Indemnity
to indemnify and hold

f the delivery of such

In the event of t
of any consignment, the Principal O
Note along with two sureties approve
the railway administration harmless and free fr

consignment.
If there is delay in surrendering railway receipts o
y administration reserves

ote, as

r in executing a separate Indemnity N
gth of

provided for above, the railwa the right to stop deliveries on the stren

this General Indemnity Note.

The Principal Obligor and t
ir agents an

he sureties shall jointly and severally, at all times, keep the railway
d servants indemnified and harmless against all claims and demands
, expenses, damages, costs and charges incurred by the Railway
d servants as referred to above in consequence of the delivery t0
goods and parcels without the production of the Railway

administration and the
of whatsoever nature and all losses

Administration and their Agents an
the Principal Obligor or his Agents of such

Receipt.
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The liability of the suretjes shall not pe impaire
for any forbearance at or/omission of the R
the consent of the sureties) nor shall be

d or discharged by reason of time-being given or
ailway Administration whatever (whether with or without
- . L flecessary to sue the Principal Obligor before suing the sureties.
Ihe |-;\l|\‘\’;l.\’ udmm‘ls(r;mon shall have the right to call upon the Principal Obligors to execute a
fresh Indemnity Note with sureties Pproved by the railway administration on the expiry of 3 years

L and until such Indemnity as aforesaid is
S, this indemnity shar re

original rajl main in force for effecting delivery of goods/
nal railway recej i i i

- gut pradiio b Ot and

railway administration in respect thereof ! o indemnificaon for e

from the date of the original executjon of these present
. . s sents
executed with approved suretie

parcels without production of

Notwithstanding anything containe
of any goods consigned as afores
guarantee to its satisfaction and ;

aid., t} d 1'leremab0ve, the Principal Obligor agrees that in respect

1‘1ay’ 01eur]alll;v3y administration may demand production of banker’s
: . N the Principal Obligor’s fai .

decline to deliver the said goods to the Principel p : gor’s failure to comply with such demand

?

Signed by the Principal Obligor
(within mentioned)

Signature of the Principal Obligor.
In the presence of

(Signature of the Sureties)

Signed by the Surety Accepted on

ithin mentioned i i
(within ed) Designation of Officer for and on

behalf of the President of India

in the presence of.

in the presence of

|
2,
*Words in brackets to be struck out when the surety is a judicial person.
ForM III
[See Rule 3(4)]
General Indemnity Note
(For use by State Governments)

In consideration of the President of India (hereinafter referred to as “the railway administration™)
agreeing to deliver from time to time to ............ (hereinafter referred to as “Governor of™) herein,
or to his Agents or servants who shall be duly accredited by letters of authority on such behalf signed
)2 all and every description of goods and parcels consigned to the name of the Governor
(o) [ that arrive at ............. and without production of the Railway Receipt while taking
delivery of them Governor of ............. undertakes to hold the Railway Administration harmless and

indemnified in respect of all claims to the goods and losses to the Railway Administration arising out
of the aforesaid delivery.

The Governor of ............. agrees and undertakes to surrender the original and proper Railway
Receipts to the railway administration at ............. in respect of the goods delivered to them as
aforesaid as soon as they are available (if not lost).

The Governor of ............. shall at all times, keep the railway administration and their Agents
and servants indemnified and harmless against all claims and demands of whatsoever nature and all
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losses, expenses, damage costs and charges incurred by the railway administration and their Agents
and servants as referred to above in consequence of the delivery to the Governor of ....... or his Agents

or servants of such goods and parcels without the production of the Railway Receipt.
Signature of the

for and on behalf of the
Governor of ........o.ouns
Acceptedon ...............
Designation of Officer
for and on behalf of the
President of India

in the presence of

FORM IV
[See Rule 3(5)]
General Indemnity Note
(For use by Ministries or Departments of Central Government)

In consideration of the ............. Railway delivering from time to time all consignments
belonging to ............. that may arrive at ............. specifically consigned to ....... without
production of the Railway Receipts or when such railway receipts are not properly endorsed to
............. hereby agree to hold the ............. Railway and all other Administrations working in
connection herewith and also all other Transport Agents or carriers employed by them respectively
over whose Railways or by or through whose Transport Agency or Agencies such goods may be carried
and their respective Agents or servants harmless and indemnified in respect of all claims for goods
so delivered and further agree to defray the cost of all suits of whatsoever nature brought against
the ......oeeens Railway or such Railway Administration and Transport Agents or carriers as aforesaid
or their respective Agents or servants for having delivered such goods without the production of the
railway receipt Notes or in the absence of proper endorsement or endorsements on the same. The
............. also undertakes to notify the Administration of the names of the Officers authorised to act
for and on behalf of .... Government and take delivery of the consignments as aforesaid and also to
notify the Administration of the charges occurring in the personnel from time to time.

Signature of.............

Signature of Witness



